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 The appellant has filed this appeal against the impugned 

communication dated 07.04.2018 of the Dy. Commissioner of 

Customs, Vide the said letter, the appellant was informed that 

the Commissioner of Customs has allowed provisional release of 

goods covered under the Bill of Entry Nos. 2091912 dated 

14.06.2017 and 2145631 dated 19.06.2017, subject to the 

conditions that payment of admitted duty liability plus 
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differential duty of Rs.12,78,278/- has to be made and that Bank 

Guarantee of  150% of the re-determined assessable value of 

Rs.72,08,621/- has to be executed. 

2. None appeared for the appellant, despite notice. Heard the 

Ld. AR for Revenue. 

3. The text of the impugned communication dated 

07.04.2018 is to the effect that for provisional release of the 

goods covered under the subject Bills of Entry, the 

Commissioner of Customs has directed for compliance of the 

conditions itemized therein, in order to safeguard the interest 

of Revenue. Such order of the Commissioner of Customs would 

be construed as an order passed under Section 18 of the 

Customs Act, 1962 inasmuch as the assessment of the Bills of 

Entry was not finalized on the said date. In other words, since 

the directions contained in the impugned communication dated 

07.04.2018 were for provisional release of the goods and in 

absence of final determination of the duty liability, the appeal 

filed by the appellant can be considered as pre-mature and 

cannot be entertained by the Tribunal at this juncture. 

6. Therefore, we do not find any merits in the appeal filed by 

the appellant.  Accordingly same is dismissed. 

 

(Operative part of the order pronounced in the open court) 
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